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17.16 hrs.
Announcememnt by Speaker

CANCELLATION OF SITTING OF LOK
SABHA AND CELEBRATION OF 50TH
ANNIVERSARY OF QUIT INDIA
MOVEMENT

(English] |
MR. CHAIRMAN : There is an an-
Speaker.

SHRI MANI SHANKAR AIYAR :@ I
will not speak in Hindi and I would like
to speak in English.

SHRI RAJVEER SINGH : Yo are least
bothered about Hindi.

{English]

MR. CHAIRMAN : Let us come to the

subject now.

SHRI MANI SHANKAR AIYAR : Mr.

has been agreed to at the meeting of the”  Chajrman, Sir, 1 seck your protection. (In-

leaders of the Parlies and the Groups
today, the sitting on Monday, the 9th
August, 1993, may be cancelled to en-
able the hon. Members to participate in
the concluding celebrations of the 50th

of the freedom movement.

The hon. Speaker has also to inform
the House that a meeting of Mecmbers of
both the Houses to mark the occasion will
be held in the Central Hall on that day,
the 9th August 1993, at 11 a. m. The
non. Members are requested to make it
convement (o grace the meeting.

17.17 hrs. .
RESOLUTION RE : UNIFORM CIVIL
CODE—Comnd.

[English]

MR. CHAIRMAN : Shri Manj Shankar
Aiyar may continue his speech now.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai) : Mr. Chairman, Sir, I
was saying that I did not need to be educat-
ed on the fact that this is a Private Mcmber's
Resolution. But a private Member does
not. ..(Interruptions)

[Translation)

Shri Rajveer Singh please listen to me also
because if you rise to comment, you must
be prepared to listen to the other man’s
point of view also. (Interruptions)

SHRI RAJVEER SINGH (Aonia) :
1 do not want t0 comment in Your manner.
Because the comment you pase is meaning-

AN HON. MEMBER : Please speak in

terruptions)

MR. CHAIRMAN : Please do not make
such a remark, which is not proper.
(Interruptions)

SHRIMATI MALINI BHATTACHAR-
YA (Jadavpur) : Mr. Chairman, a IMember
has got every right to speak in any langu-
age that he wants.

RROF. PREM DHUMAL (Hamir-
pur) : Nobody has objected to thal...(in-
terruptions)

MR. CHAIRMAN : No comments on
that subject now,

[Translation]

SHRI MADAN [LAL KHURANA
(South Delhi) ;: At least now you should

SHRI MANI SHANKAR AIYAR : 1
would not speak smilingly.

[English)

Mr. Chairman, Sir, I said that I oppose
this Resolution because it is being moved
at the wrong time. I regard this as a
wrong time to move this Resolution be-
cause of an incident that took place at
Ayodhya on the 6th Deccmber 1992, Just
eight months ago this country—its civilisa-
tion, its culture, its traditions—was sub-
jected to the single most heinous assault
known to us in the annals of modern India.
The extent to which a section of our coun-
try feels that it has been sat upon has to
be experienced, has to be understood.
My suspicion is that the lady, who moved
this Resolution has.....(Interruptions)

AN HON. MEMBER : She is an hon.
Member.
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SHRI MANI SHANKAR AIYAR: All

rightt My suspicion is that the hon.
Member who moved this Resolution, who
happens to be a lady, has a very little
personal experience of the extent to which
the Muslim community of India has had,
as a result of the action of, possibly her-
self, certainly of her Party and without
a shadow\ of doubt, the cohorts of her
Party, resorted to in Ayodhya on the 6th
December 1992, If the knowledge of the
extent of this wound has stil not dawned
upon her and her colleagues, eight months
after the event, then 1 do not believe that
she and her colleagues have any right or
any understanding, let me say. Therefore,
they have a little right to say that they
wish to raise the banner of unity and
broterhood in this country through Ering-
ing such a Resolution.

This brings me immediately to the second
ground on  which | am opposing this
Motion, which is the reason for which il has
been brought forward. In the text of the
Motjon itself, it is claimed that the Com-
mission to frame a uniform civil code
should be set up to promote feelings of
unity and brotherhood. If in fact, there
was a need to strengthen unity and biother-
hood through this particular route, I would
have had no dilliculty whatsoever in go-
ing along with the hon. Member. But at
this juncture, when a House, which is com-
posed indubitably of a larger number of
non-Muslims than is the proportion of non-
Muslims in this country, attempts to move
such a motion without deep and detailed
consultation with the minority communi-
tiecs of this country, then I fear that far
from promoting any sense of unity or any
sense of brotherhood, we may be promot-
ing a sense of alienation and a sense
among the minorities of being imposed
upon. £ :..::_-15

We were told by the mover of the
Motion that a nation is not merely a geo-
graphic or political entity, it is a word, an
expression which relates to a people as a
whole, to the traditions of that people to
the culture of that people and to the inter-
relationship between the different commu-
nities which constitute that people. 1 en-
tirely agree with the hon. Member. Where
I think 1 disagree wilh her perhaps is that
I soe our people as forging a unity
out of their diversity of the traditions
27—7231.8S/9%4 ‘

“of this country not being the preserve

of any one community, nor the culture
of this counuy has belonged only to the
majority community of this counuy, and
1 see ow npationhood in terms of a com-
posite culture and in that composite cul-
ture while there is little doubt that the
single broadest and perhaps the single
strongest strength is what might broadly
be called the Hindu culture. Certainly,
the second  broadest and the second
strongest must be the Islamic cultuie and
yet the manner in which this second and
indivisible strength of our composite cul-
ture was portrayed by the hon. Member
who moved this Resolution is in itsclf the
most basic cause of the tremendcus fear
that comes upon our minorities when our
minorities contemplate the party to which
the hon. Member belongs. For example,
here, in this House, about a few minutes
ago she told us that women are a symbol
of strength. I agree. But then she
felt that this is a special characteristic
of the Hindu religion. It implied and
then it became explicit that in her view,
women are not a symbol of strength in
the Islamic tradtion. I canonot think of
a greater insult to hurl at one of our
own people than 1o suggest that the con-
cept of women as a symbol of strength is
the preserve of one community in India
and does not belong to the tradition of an-
other community of India.

We had from her a presentaion of Isla-
mic jurisprudence which bears no reality to
what litle Islamic jurisprudence I have
fearnt. Let us take, for cxample
the questicn of marriage in Islam. There
is a fundamental difference in the concept
of marriage as between most other com-
munities and the Islamic community. In
most other communities—this is certainly
true of the Hindu community, this is cer-
tainly true of the Christian community
Marriage is regarded as the sacrament.

There, marriage is regarded as fundamen-
tally indissoluble and it is only in
recent times that the possibility of
divorce has been introduced into the tra-
ditions of these communities. In Yslam,
on the other hand, the wery right of
marriage is not a sacrament, but a con-
tract, It is ‘a contract which—at the
very- moment of being eatered into=e
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envisages the possibility  of that marriage
not- lasting for ever. The whole Nikah
ceremony is built around that. Now, for
us, to sit here and.dismiss a 1,400

year old tradiion—] am referring to the

traditions of Islam since I saw the lady
Member in question squinting just now: I
am referrmg to the 1,400 year old tradi-
tion of Islam for us to turn to it and por-
trait as anti-wemen; as designed only to
oppress one gender at the expense of the
other; as having no redeeming feature in
it with regard to women as a symbol of
strength is  just the kind of  denigration
which is extremely daterimental to the
processes of consolidating our nation.

When an hon. Member takes two per-
Khily—and refer to them in terms :ibat are
less than complimentary, then it must
mean that in her concept the Indian history
is' a history without a medival period; the
Indian culture is a cuture without an
Islamic component and that Indiu’s civili-
zation is civilization that can wish away
Islam,

We, Sir, are certainly the wor'd's third
largest Islamic nation and possibly
the world’s second  largest Islamic
nation. At the same time theie are
more Muslims who live in India than
in the entire belt of something like
- 20 countries stretching from Iran to
Morocco. That is why I have had
occasion previously in this House to say
that India without Islam js inconceivable
as Islam without India is inconceivable,
These are traditions that are wcven into
the wrap and the woof of our nation.
And yet the party which the hon. Member
represents is constantly engaged in an
attempt 1o denigrate the noble contribu-
tion which Islam has made to the eyolu-
tion of our composite culture, our com-
posite tradition and our composite civiliza-
tion for well over, 1000 years.

.1, for one, find it impossible to tlink of
Tndia without the Taj Mahal and while I
tend to think of the man who built the Taj
Mahal as an Indian, 1 have no difliculkty
cither in recognising that that Indian was a
Muskm. I have no difficulty either—when
I 3m not being needled by the Members
dmwmmmw
&Whﬂﬂﬁ%h&lm-m&e

origin. of the Hindi language, as we know it
today, lies in the Darga of Nizamuddin
Aulia where Hazrat Amir Khusro started
ihe language of Hindavi which has evoived
into - the language that we know today.

1 have no difficuliy whatsoever n puiling
in- an Achkan or like our former Prime
Minister wearing a Jionah cap because
these are part and parcel of our traditions.
1 have no difficuity in regarding the hon.
Member who moved this motion as a part
and parcel of India's civilization. But, at
the same time, I have no difficulty in re-
garding—for instance—Shri P. M. Sayeed
who comes from a Union Territory which
is one hundred per cent Musliu, as be-
ing equally an integral part of this couatry.

1, therefore, find it impossible to praisc
Hindusm by denigrating Islam. Yes,
there is a great deal that needs to be re-
formed in Muslim society in India just as
there is a great deal that needs (0 be re-
formed in Hindu society in India. When
the Hindu Code Bil was being drawn,
when reform in the Hindu system was be-
ing undertaken, it was not being under-
taken at the instance of the Muslims, it
was being underiaken at the instance of
the Hindus. It is we who wanted to
change our ways and therefore, when we
changed our ways, we did it with cunsider-
able success, not entire success. 1 know
that from my personal expericnce because
my father had built a Ganesh Mandir
next to the Revoli cinema here in Delhi and
1 thought that when I get married 1
would go to that temple and get the
priests to conduct my wedding in a typi-
cal South Indian tradition, something
that I had missed in my life by virtue of
having lived in North as a South Indian
for most of my life, I found that
those priests whose living had besn ensured
by endowment given by my father refused
to conduct my mariage, first on the ground
that they wanted to know whether my wife
was a Brahmin like me or not and second,
on the ground that she did not belong to
my Hindu religion, but belonged to an-
other religion as they called it, which is
the Sikh religion and, therefore, I was com-
pelled to get married uader the Special
Marriages Act there being no aliernative
for me, Now, then I want to reform my
family 1 do not go to Mr. Syeed and eay,
‘please -have a word with my mother, the
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woman at my back’, T speak to Amma
myself, I try and reform myself from
within. In the same way T am abso-
lutely sure that the Muslims have got the
sensitivity, the humaniem, the conscience,
the awareness, the intelectual ability and
most important of all, th» traditon to re-
form themselves as and when they wish to
and at their own instance. The honourable
lady Member who moved this moticn was
sneesctine that we in onr creat Hindy tradi-
:tinn do not impose anvthing on anybody, I
“think the Muslims in their ereat tradition do
nnt impos~ arvthing on anybodv  else.
The Prophet Mohammad is repeatedlv quot-
ed in the Quran as asking his people. those
of the Islamic faith. to treat those who do
rot belone to the Tslamic faith in a decent
‘manner. There is. 1 think one of the most
importatnt documents in the evolution of
the Tndian tradition. Tt i the will »ard
testament written by Emperor Babar to-his
son  Huvmayun. which Humayun saw
only after Babar’s death, in which
Babar urges Humayun to remember
that this is a country largely composad
of people who do not belong to the
Tslamic faith and that deep respect for their
faith. their tradition and their colture is

essential for the good rovernance of this
countrv and yet, it is that hon. Member
herself, perhaps not but certainly her

cohorts, who have given currency to an ex-
pression which most Muslims. most Hindus,
minst Indians find utterly offensive--‘Babar ki
aulad’.  Sir, it is  this mind set that
stands ‘n the way of unitv and brotherhood.
It is not the absence of a nniform Civil Cade
that is standin2 in th» wav of unityv and
brotherhood. it id not the absence of a'
nniform Civil Cod~ that prevents the inte-
eration of this countrv. but it is a mind set
in which some Tndianc are regerded as
more reformed. more ndvanced. more pro-
reessive and other Indians are looked upon
as fatalistic. incapable ~f progress. incapable
of self-‘mprovement. incanable of marching
forward sinless they are told by the majority
community what it-is that thev are reouired
to do.

Sir. the hon. lady Member referred to
a former Minister of a Congress Govern-
ment.

8ir. T hope T have - vour permission to
give his name, Shri . Arif Mohammad Khan,

who, she eaid, had to -resign from
Government headed by Bhri Rajiv Gandhi
on the question of the Uniform Civil Code
or alternatively, of maintenance being paid
to Shrimati Shah Bano or the Supreme
Court judgement, all of which I think,
are inter-related. 1 would particu'arly
draw her attention to that speech because
there is a tendsncy on the art of thase
whose mindset is similar to her, to some
how project Mr. Arif Mohammad Khan's
speech here in this House as. somewhat,
different to what he actually said. She
should kindly look up the records as to
what he had said. T would draw her
attention to two statements of great im-

portance. Omne. he said “The Quran is
everything™.  True he is a verv progres-
sive Muslim, true he is a Muslim who

is one of my closest personal friends des-
pite our political differences. As a
Muslim he was myv Minister and 1 had
been in a Delecation abroad with him.
He had views which are different to
that of the Islamic orthodoxy. But. as a
Muslim. in  this House he said : “The
Quran 1is everything” and the burden of
his speech was a different interpretation
to the one that was in the discussion on
that Bl which was given by Mr. Dapat-
wala, If two Musl'ms can disagree m
this House about what is the Quran
while both of them agree that every-
thing is the Quran. should we not lcave
it tothem to resolve that issue? Are
we going to help the process of ours by
throwing th= weight of the majority com-
murity behind the one or the other pro-
tagonist ?

Mr. Chiarman, 8ir, it is truc that in
Islam there are a large number of
social practices which are codified in
the Shariat end in the intcrpreotations of

the Islamic Law as it exists. At the same
time, there is also codifisd in  I¥amic
irisprudence  the  concept of Istehinad,
We have nothing similar in Hinduism,
which, T do not think, is a gond thing or
a bad thing. I simply suggest that we
do not,-in Hinduism or indeed in Chris-
tianitv. have a oodified form of changing
a religion based jurisprudence. because in
the Islamic communtiy there is #a reli-

- gion based jurisprudence and there is a

.codified form of changipg it -which is
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. called Istahaad.  And Istahaad is the live or die. For us to ignore this huge,

process of looking within and making re-
forms from within. It has been, for the
last 1400 years, repeatedly used by
Muslim theologians, by Muslim jurists, by
Muslim Sultans and in modern times, by
Muslim dominated Parliaments to change
the Islamic Personal Law. It is here that
I would rely upon Mus'ims to use devices
that are part and parcel of their own tradi-
tions and their own culture which. surely,
cannot be less important than, Madam,
your traditions or your culture, to bring
~about such reforms as honest.

But, when we start denigrating the cntire
institution of Muslim marriage as consis-
ting of nothing more significant than the
capacity of some man to say ‘Talag,
Talag, Talag'” to get rid of his wife,
. then we are denigrating an entire religion,
an entire tradition, an entire culture and
an entire jurisprudence. And [ think,
the mistake that the then Chief Justice

. Mr. Chandrachud did in dslivering his

. judgement on the Shah Bano case was,
not to limit himse'f to the issue which
was before him, but to go beyond and
to make comments upon the Islamic reli-
.gion and the Tslamic civilization, in turn,
similar to what we have heard from the
mover of this Resolution today. It
is that which sparked the reaction among
sections of our own people who do not
feel totally integrated with wus.  And
how c¢an they ? We were just told by the
hon. lady Member who moved this Re-
solution that there is a vi'lage in which as
I understood, it was her own village—she
said that all the Islamic women arc told
.that they do not belong to this country,

. that they do not belong to this nation and
that they belong to elsewhere.

T have not had the eood fortune of visit-

_ ing the hon. Member’s village. 1 would
. be wery happy to go there at ker invita-
tion. I hope she will kindlv invite me to
go there. But T am acguainted with the
Muslims in India all the wav from
Kachmir to Lakshadweep. Someathing
like 999 per cent of the Muslims of
~India are totally convinced that
no nation for them other than the Indian

_ mation; that there is no country for
_.them other than India and that it is
* with ‘this covntry that they arc eoing to

there is.

overwhelming majority of Indian Muslims
and portary in a stereo-type fashion some
two or three people in the vilage to which
the ‘hon. member belongs as being typical
of the community is to do precisely the
same kind of injury to them. It will make
them wonder whether they belong to us or
not.

‘[Translation]

SHRIMATI SUMITRA MAHAJAN:
Mr. Chairman, Sir, the hon. Member has
time and again been stressing on this
issne. I, therefore, would like to point out
that all the Muslims in my town are made
aware of it. They all live cordially. But
are misinterpreting it. T have simply ex-
plained that how 14 families in my town
were boycotted. I had referred to the

_mentality of the Muslim Community.
There is no such feeling in my town.
_(Interruptions)

~ [English]

SHRI P. C. CHACKO (Trichur) : She
-has not responded whether she is inviting
-you to Indore or not. Please get it clear-
-ed from her.

SHRI MANI SHANKAR AIYAR:
Madam, I accept your thesis, T accept
what you said. I will go to Indore on
my own. (Interruptions)

SHRI MANI SHANKAR AIAR:

Madam, I have heard you with rapt atten-
tion in the past. Becaunse your Hindi is
as good as my English, T was frightened
that if I listened to you in original, I
might miss the meaning of some words
which vou said. So, T was relying on the
interpretation. There m'ght have been an
error there. But if vou accept that the
bulk of Muslims in India, the vast. over-
whelming majority of them think of th's as
their nation and this country, then, T think
the point you made about some Muslims
having some doubts about th’s—or to use
yvour own words, to opt to think otherw'se
—is not a matter of great relevance. There
are any number of Hindus including the
numerous people who support your party,
who have fled from th's country to go and
live in California and are putting out
"advertisements on behalf of the Non-Resi-
- dent Indians who made all their money to



. .

Code

“431 ' Re : Unijorm' Cvil SRAVANA 15, 1915 (SAKA) = Re : Uniform -Civil 422
" Code

fund Hindutva in India but do not have
- the patriotism to come and live in this
- country. So, neither patriotism nor the
absence of it is the preserve of any one to
mean anything. It has nothing to do with
the community.

. [Tran.sla_f\iorr] )

PROF. RASA SINGH RAWAT
(Ajmer) : The statement made by Shri
Aiyar hurts the sentiments of Indians liv-
ing in other countries and it is not good
to make such statements.

" [English]

SHRI MANI SHANKAR AIYAR: I
also wish to draw attention to the second
statement made by Shri Arif Mohammad
Khan while he was speaking in this
House here which, I think, is of high im-
portance. Shri Arif Mohammad Khan
said that he was completely clear in his
m'nd that the application of Section 125
and 127 of the Criminal Procedure Code
to the Muslims of India would not—I stress
this—detract, in any manner, from the
continued validity of the Muslim Personal
Law. It was not his position that the
Muslim Personal Law should either be
abrogated or should incorporate the pro-
visions of Sect'ons 125 and 127. Shri Arif
Mohammad Khan's position was that the
two were compatible. This was the view
of a Musl'm. We should have left it to
the Muslims to argue among themselves.
Perhaps, they would have come to a con-
clusion. But, instead of that. there was an
attempt to jump the matter ; to start talking
about the Muslim Personal Law in the
kind of terms that we have had the mis-
fortune of listen'ng to this afternoon. It
was made clear in this House not now but
in 1973 by the then Minister of State for
Home Affairs who happens to be the
Cha'rman of the Joint Parliamentary Com-
mittee which is happily not sitting this after-
noon and therefore 1 am able to be with
YOu.

Shr’ Ram Niwas Mirdha who, moving
the 1973 In'egrated Criminal Procedure
Code, was actually asked in this House
whether sections 125 and 127 derogated
from Muslim Personal Law. And on ¥e-
half of the Government, he gave a cate-
gorical assurance that sections 125 and 127
.referred to the vagrancy provisions of the

Criminal Procedure Code -which is appli-
cable to all communities in India and does
not in any way affect the Muslim Personal
Law. The two, therefore, are not in‘er-
related. The question is whether. .. (Inser-
ruptions).

SHRI BHOGENDRA JHA (Madhu-
bani) : I was in the Joint Select Commit-
tee and I take the entire responsibility in
personal terms for the enactment of section
125. That Shri M'rdha stated here is the
first part of the sentence that you have
stated that it applies to all Indians, not of
a particular religion. The wording is, if
any man of sufficient means and not any
man of means. ‘Any man of sufficient
means’ include children or parents or wife
or destitutes, (Interruptions)

SHRI MANI SHANKAR AIYAR: I do
not ,think there is any contradiction be-
tween us. I refer you to the record speci-
fically in reply to a gquestion from a
Member of the opposition, Shri Mirdha
gave the clarification that sections 125 and
127 did not in any way detract the Muslim
Personal Law. But that is it. What does
section 125 or section 127 point out? I
am very said that this Resolution has come
before the House before Shrimati Suseela
Gopalan’s Private Members Bl has come
because that I think, is a more relevant
issue than the one that has been brought
forward just now. What does she say?
She points out that under the Indore Ses-
sion’s Judgement. the total amount of
money that was to be paid to Shrimati
Shah Bano for preventing her from falling
into vagrancy was a sum below Rs. 30 and
when the Jabalpur H'gh Court reviewed
this matter, they raised the payment due
to her to Rs. 179.20 only. I cannot be-
lieve that they really thought that by giv-
ing her twenty paise, they would save her
from vagrancy. The ‘ssue that should
have been taken up in this House by those
who espouse the cause of women and here
I am no less behind the hon. lady, despite
the fac: that I am not a lady, I am abso-
lutely behind her in saying that sections
125 and 127 in their applicaton to all
Indians of whatever community, are com-
pletely obsolete because the Supreme
Court, over which the Chief Justice
Chandrachud presided and whch indulged
in obiter dicta that Chief Justice Chandra-

-chud did on the Shah Bano case, never
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“addressed iteelf to the quesiion of how
.much money would save poor Shah Bano
from wvagrancy. Rs. 179.20 was decreed
by the Jabalpur High Court and this much
tatking judee had nothine whatsoever to
say about the quntum of money that
should be given to the women who are
“suffering the danger of vagrancy. Mrs.
‘Suseela Gooalan’s Bill which has been
pending before us now for several months,
addresses itself to this question. It says
that the minimum pavment to be mace
should be Rs. 500 and the maximum limit
should not be imposed so that if some
Birlas or Tatas were to put aside his wife
then instead of his being restricted to giv-
ing her pocke: money of Rs. 179.20 per
month, he would have to pay in accord-
ance w'th his means. This is the real
issue. We are not addressing ourselves to
the real issne. TInstead, we are address'ng
.ourselves to a to‘allv brous Hindu Muslim
issne. You cannot make a speech asking
for the establichment of a commission to
go in‘o a uniform civil code in which
every word of praise ‘s reserved for one
communitv. the Hindu commun'ty. and
every word of condemnation is reserved
for ano‘her community ths Muslim com-
munity. T cannot believe, Sir. that the
Madam, the hon. Member will be able to
find one member of any minority com-
munity who. for the reasons that she has
advanced, would wish to s2¢ a commission
established to enqguire into the matter.

This is a highlv sensitive matter ; it is

a hiehly delicate matter. T plead w'th the

ladv, throneh vou. S'r. that ours is not a

policy of appeasement: ours is not a
~policy of vote banks.

On the Shah Bano case. mv friend. my
mentor. mv leader, mv then Pr'me Min's-
ter, Shri Raiiv Gandhi explained once in
a drama‘ic manner how the Muslim Per-
eonal Act that he brought in, could not ke
tasken as an active appeasemen of the
Muslim commanity. He said that if the
argument: is right that the country is out-
raged. then. it means, automatically, that
all the H'ndus do not support us, so, I
fose 85 per cent of my electorzte. He
said, then, if it ‘is right that the women of
"¥slem are outraged. I lose 74 per cent of
!lnnaﬁwhwhmeamlloseniperoem
-and if it is right that eeveral male mem-
ere of the Jldemic - community - are -out-

-uged then, I lose another three or four

per cent. So, I get down to securing the
support of three per cent for this Act and
I secure the opposition of 97 per cent of
the Indians. How can it be called the
politics of appeasement? He explained
and I stand by that position that if you
create a communal divide by taking a
particular Supreme Court judeement and
converting it into a Hindu-Muslim issue,
then, any responsible Government of th's
country has to say that even if T lose *he
support of 97 per cent of the electorate, I
must do the right thing to keep this coun-
try together and the country was kept to-
gether.

The country has not been kept together
by destroying the Babri Masijid : the coun-
try has not been kept together bv pretend-
ing vhat it was a disputed structure; the
country, T submit, is not even being kept
together by allowing that temporary dis-
puted structure, the so-called temple, to
continue to be at that site. Th's country
has been grossly divided s'nce 1989 by the
politics of the rath. We were told by Shri
Atal Behari Vajpayee that when he foueht
the elections from Balrampur, many many
decades ago, that all he had was two
jeeps. Now what has he got? He has
got two raths, The jeeps were all right:
he could do with two or three Jan Sangh
members, But that rath and svervthine
that has happened since then has so des-
troyed this country that in our hearts,
there is an ache. Tt is tha' ache which,
if the Bharatiya JYanata Party were to
understand, we may begin to move towsrds
some understanding among ourselves be-
cause I have no difficulty with your being
a Hindu. In my own fashion, I too am
a Hindu and fortunately mv Windu reli-
gion permits me to be a Hindu. even if
I do rot believe in God. So. T have no
great difficulty in moving to an accommo-
dation with the B.J.P. on the grounds of
being a Hindu. Bat, if_ in order to assert
my Hindu nature, if, in order to assert
the Hindu character of my civilisation, if,
in order to assert the Hindu ma]nrlty in
my nation, I am poing to look at mv Mus-
lim brothers and sisters with the kind of

with which the Mover of this Motion
has looked at them. duting fhe coursé of
ber half an hour intervention. then, T em
afreid, T will mever be able to win them

over  to-my - eide. ‘You may be sble 1o
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get some of those who are unfaithful to
ther own communty, from the Muslim
community, to join hands with the BJ.P.
But, this country is going to be able to

survive only if you can reinterpret the-

Hindutva to mean thai it is as integral
to. the Muslim traditions of this country
as you pretend it is integral to the Hindu
tradition of this country. If you do that,
of course, you end up having the same
pont of view as 1 have, but I canno: be-
licve that you will do it. You will stick
to your own point of view, which is a
narrow point of view, which is a destruc-
tive point of view, which has caused un-
told harm to this country already, which
holds wihin its womb the possibility of
totally destroying the India that we have
built after so much struggle and so much
sacrifice.

I oppose this Resolution, now if I may
8ay so in the reverse order, first and for-
most because the mover of this Resolution
belongs to the party of destruction ;
secondly because the reasons given by her
are all the wrong reasons; and thirdly
because this is the worst possible time of
all to inflict the insult of a commission to
look into this issue to the injury that was
caused to this nation and to our Muslim
brethren by the actions of the hon. Mem-
ber's party, the associated organisations
and all those gonads and lampoons who
broke the Babri Masjid on the 6th of
December 1992,

Thank you.

SHRI BHOGENDRA JHA. Mr. Aiyar
has to be thanked for having spoken
against destruction of the Babri Masjid;
but not on this Resolution.

SHRIMATI MALINI BHATTACHAR-
YA (Jadavpur) : Mr, Chairman Sir, I rise
to oppose this Resolution not because I
oppose the idea of a uniformy Civil Code
as such, which in fact is a Directive
Principle of our Constitution; nor because
1 do mot th'nk that unity and brotherhood
among the people of India is not an im-
portant issue; but because of the way in
which the wording of the Resolution has
been made. In the wording of the Reso-
lution, unity and brotherhood among the
citizens of the country has been made de-
pendent on the imposition or the intro-
duction of a uniform Civil Code.

SHRI BHOGENDRA JHA : Shall we
sit beyond 6 o'clock also Sir?

MR. CHAIRMAN : No.

SHRIMATI MALINI BHATTACHA-
RYA: If 1 am allowed to continue next
tume, I will resume my seat now,

MR. CHAIRMAN : Yes, you may coati-
nue next time.

Now Statement by the Minister of Infor-
mation and Broadcasting, Shri K. P. Singh
Deo.

17.58 hrs.
[English] .
STATEMENT OF MINISTER

SATELLITE TELEVISION CHANNEL
FOR REGIONAL LANGUAGE PRO-|
GRAMMES

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEQO) :

Hon'ble Members would recall the
statement made by me in this house on
24th March, 1993 regarding the starting of
satelliie channels, using the spare t.me on
the transponders on the satellites of the
INSAT system, the programmes of which
could be received in all parts of the coun-
try through an appropriate dish antenna.

2. Pursuant to my statément, a scheme
for allotment of time slots on the Enter-
tainment (Meiro) channel, Sports channel,
Business News and Current Affairs chan-
nel, Enrichment channel and Music chan-
nel was formulated by my Ministry. The
satellite channels will be introduced from
15th August, 1993,

3. The successful launch of the INSAT
2B, which is a matter of national pride,
has encouraged us to provide additional
satellite channels to our countrymen for
telecasting regional language programmes
which could be received in all paris of the
country through an appropriate dish an-
tenna.

4. Doordarshan would start from 2ad
October, 1993, a pilot satellite service in
ten regional languages for two and a half
hours to three hours primarily during the
afternoon from Mondsy: to Friday. The



